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CEMTHAL ADMINISTRATIVE TRIBUNAL 4/%

PRINCIPAL BENCH: NEW DhuﬂI

REGN.NO. CA 1452/88 Dated: 10.,8,1989
Dr. B, Jena Cecesoses Applicant

Vs,' »
Union of India cosccess _Respondents

Coram: Hon'ble Mr, P.K. Kartha, Vice Cha 1rm?n(1)
Hon'ble Mr, P.C. Jain ', Mémber(A)

For the Applicant cossens Shri R L.Sethi
. Counsel,
For the Respondents coceene Mrs, Raj Kumari Chopra,
: Counsel

Heard the learned counsel of bothvparties.

2, Learned counsel for theArespondents states
that she has fiied the countermaffidavit on behalf of
tne resvondents on 9.3.1989 with a'éopy to the applicant,
However, a‘copy of the counter has not been placed on-
the file. According to the leafned qﬁdnsel for the
applicant, ﬁhenreSDohdehts have already issued orders

of promotion of tﬁe applicant vide their letter dated
27.3.1989 Uhlchﬁheg; filed as ﬁnnewure,RI to the
counter«afrlaav1t In view of thls, the learned counsel
of the anplicant states that the application has become
infructuous and he does not wish to pursue the same

any longer, In the circumstances of +he case, the

application is dismissed as having become infructuous,
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('P.._C.JAIN ) ( P.K.KARTHA )
MEMBER VICE CHAIRMAN



